From, Kaimar

To,

Dr. RajiVLGarg, LF.S.
Principal Chief Conservator of Forests & HoFF
Uttar Pradesh, Lucknow

The Registrar,
National Green Tribunal,
New Delhi

FACTUAL AND ACTION TAKEN REPORT IN COMPLIANCE

OF THE JUDGMENT AND ORDER DATED 20.12.2019

That the above O.A. was filed before this Hon'ble Tribunal
with the following prayers:

a) the state may be directed to stay the entire
proceedings of uprooting the said trees in question as after
uprooting it will take years for the saplings to turn up to
the trees and a matter of fact the Lucknow is said to be the
4th highest polluted city in India after National Capital
Region,

b) the state may be directed to conduct such exercises
in other parts where city has properly build up parks of
huge Gathering or even in outskirts of city,

c) any other remedy which this Court deems fit may be
granted for the public welfare of the nation.

That in the above O.A. this Hon'ble Tribunal was pleased
to pass an order on 20.12.2019 directing the Principal
Chief Conservator of Forests (HoFF) Uttar Pradesh,

Lucknow Development Authority and Lucknow Nagar
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Nigam to furnishe&d a factual and action taken report
within one month. The Nodal agency for compliance and
coordination will be the PCCF (HoFF). The operative part
of the order dated 20.12.2019 is reproduced below:-

. "Grievance in this application is against proposal to
remove 63,799 trees from Hanuman Setu to the Nishatganj
bridge for wvarious programmes in the Defence Expo
scheduled to be held 05.02.2020 to 08.02.2020, without
Jollowing due process of law.

Let Principal Chief Conservation of Forest (HoFF),
Uttar Pradesh, Lucknow Development Authority and
Lucknow Nagar Nigam look into the matter and furnish a
factital and action taken report within one month by e-mail
at judicial-ngt@gov.in. The nodal agency for compliance
and coordination will be the PCCF (HoFF)."

That it is very respectfully submitted that as soon as the
above order passed by this Hon'ble Tribunal came to the
notice of the deponent, the deponent as nodal agency
immediately called the meeting of the concerned officials
of the Lucknow Development Authority and Municipal
Corporation, Lucknow on 23.09.2020.

That after the above joint meeting following facts came to
the notice which are as under:-

a) = That for the same cause of action,a PIL Civil No.
33959 of 2019 Moti Lal Yadav Vs Union of India through
Secretary Ministry of Defence, New Delhi & Others were
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filed before Hon'ble High Court at Allahabad, Lucknow
Bench, Lucknow with the following prayer:-

i. Issue a writ, order or direction in the nature of
Mandamus thereby restraining the opposite
parties/competent respondents to organize three days
defence Expo Program over the Gomti River Front
scheduled to be held since 5 to 8 February, 2020 and
further direct the opposite parties/ responsible respondents
not to remove/cut down 64000 trees situated over the
Gomti River Front from Hanuman Setu to Nishatganj
Bridge.

ii. Any other writ, order or direction which this Hon'ble
Court may deem fit and proper in the circumstances of the
case. ,

That in the above PIL the Hon'ble High Court, Lucknow
Bench, Lucknow was pleased to pass an order on
10.12.2019. The operative part of the above order dated
10.12.2019 is reproduced below:-

. "..Looking to the fact that Defense Expo-2020 is going
to be commenced in Gomti river front, we direct the
respondents to file their respective counter affidavit within
a week from today. As larger issue of public importance
including issue of environment are involved in the present
writ petition, therefore, we appoint Sri Sudeep Seth,
learned Senior Advocate, as Amicus Curiae for assistance

of the Court on the issue.
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Office is directed to supply a copy of memo of the writ
petition and report of the Lucknow Development Authority
dated 9.12.2019 as well as a copy of the instructions
placed by the learned Standing Counsel dated 9.12.2019
to Sri Sudeep Seth, learned Senior Advocate, within three
days. List after one week, showing the name of Sri Sudeep
Seth as Amicus Curiae in the cause list."

That in the above writ petition a detailed counter affidavit
was filed on behalf of opposite party no. 3 and 4
respectively i.e. Vice Chairman Lucknow, Development
Authority, Lucknow and Lucknow Development
Authority, Lucknow through its Secretary. In the above
counter affidavit as regards removal of trees following
averments were made before Hon'ble High Court:-

10. | That on 9.12.2019 a joint team consisting of District
Magistrate, Lucknow, Vice  Chairman, Lucknow
Development Authority, Chief Development Officer,
Lucknow, Municipal Commissioner, Lucknow and two
officers of the rank of Colonel of Indian Army and
Assistant General Manager, Hindustan Aeronautics
Limited conducted a spot inspection and has successfully
explored a different venue than the earlier proposed venue
so as to ensure that no tree/plant is affected. The
inspection report was prepared and forwarded to the

Municipal Commissioner, State Government and other
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conéemed officers on 9.12.2019 by Vice Chairman,
Lucknow Development Authority, Lucknow.

11. That it may be stated here that in proposed/changed
venue no tree/plant will be affected and therefore, there
will be no need to either cut or to replace the trees/plants.
12. That it may further most humbly be submitted that
the inspection report clearly reveals the proposed area
with clear remark that no tree will be affected for
organization of Defence Expo 2020 at newly proposed
area.

13. That on 10.12.2019 this Hon'ble Court was pleased
to pass the order requiring the opposite parties including
the Lucknow Development Authority to file Counter
Affidavit.

14. That in view of above, it may be stated that the
concern shown by the petitioner in the instant writ petition
is already taken care of by the Lucknow Development
Authority, as also other responsible Agencies. The
Lucknow Development Authority, as can be deciphered
from its letter dated 4.12.2019 is conscious of the fact of
affecting the trees and it was already in process of
revising the layout plan/changing the venue.

15. That in view of above, it is clear in abundance that no
tree will be cut, there will 'be no need to replace the trees
and therefore, the instant writ petition deserves to be

dismissed.
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7. That the above writ petition is still pending before the
Hon'ble High Court, Lucknow Bench, Lucknow.

8. That Additional Municipal Commissioner (Law) vide his
letter no. D-571/E.E.4 dated 23.09.2020 (Annexure
No-1) has informed that from Hanuman Setu to
Nishatganj Bridge no tree has been uprooted or caused
any damage for Defence Expo. It is further informed that
District Administration, Lﬁcknow Development Authority
and Municipal Corporation took utmost care of trees and
plants so that no damage should cause to them.

9. That subsequently, Chief Conservator of Forest, Lucknow
Mandal Lucknow vide his letter no. 1441/17-1 dated
24.09.2020 (Annexure No-2) has informed that he has

conducted an on the spot inspection and found that no

tree has been removed or damaged in the said area

between Hanuman Setu to Nishatganj Bridge.

@

Authorized Officer Authorized Officer
on behalf of Vice Chairman, on behalf of Municipal Commissioner,
Lucknow Development Authority, Lucknow Municipal Corporation Lucknow
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